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CHAPTER - I 
Introduction and Generation of Process through CIS 
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Introduction to NSTEP: 

The service of summons and processes by traditional methods are often a cause 

for inevitable delay in speedy disposal of cases. NSTEP is a centralised process service 

tracking application comprising of a web application and a complementary mobile app 

designed to streamline the process. NSTEP Mobile App provided to bailiffs and process 

servers enable transparent tracking of service of notices and summons in real-time. Once 

the process is adopted through CIS software by the respective courts, it will become 

available on the NSTEP web application in the electronic format. NSTEP web application 

enables allocation of published processes to bailiffs if service is to be effected within their 

jurisdiction. It also facilitates allocation of published processes to respective court 

establishments inter-district or inter-state. 

The bailiffs can view the allocated processes on the NSTEP Mobile App. The 

Android smartphones will be provided to bailiffs which are integrated with the court’s 

service modules. The Bailiffs can capture GPS location, photo of the receiver or premises 

(where none is available to be served), the signature of the receiver and on the spot 

recordal of reasons for service not being effected. The data captured is instantly 

communicated to the central NSTEP application. From NSTEP web application data is then 

sent forward to CIS, enabling courts to track the status of service. NSTEP thus 

accomplishes the following significant goals:  

• Enables serving of Notice/Summons in electronic form 

• Posting and recordal of real time updates from remote locations reducing 
inordinate delays in process service 

• Time required for serving Inter-district or Inter-state process by Post is 
drastically reduced by serving it in electronic form 

• Transparent tracking of service of process and summons by all stakeholders 

• GPS connectivity with Bhuvan Maps (India’s geo-platform developed by 
ISRO) 

NSTEP along with ICJS (Interoperable Criminal Justice System) was inaugurated in 

all the Districts of the State of Telangana through Video Conference on 4th December, 

2019 by the then Hon’ble Chief Justice Sri Raghvendra S. Chauhan. Telangana is the 

pioneer state to have ICJS and NSTEP projects in India. The ICJS and NSTEP project launch 

is first in the country.  
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  CIS (Case Information System) software is deployed across all Courts in 

India.  CIS provides facility to generate electronic processes in PDF format. Once the 

electronic processes are generated, process admin (Nazir) of the respective court will 

assign the delivery of processes to Bailiffs. 

 To view list of processes allocated to him, Bailiff must have Smartphone with 

NSTEP Application installed.  

 For NSTEP Application, we need to download NSTEP.apk file from the given link 

http://nstep.ecourts.gov.in/nstep/ and get it installed. 

 

 

 

 

 

  

http://nstep.ecourts.gov.in/nstep/
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Advantages: 

1)  By using this NSTEP Application, Process Admin’s (Nazir) can easily consume the 

data published by respective Court’s and will flexibly allocate the Process to concerned 

Process Servers/Bailiffs and the burden of maintaining several registers can be avoided in 

future.   

2) e-Courts Project was mainly designed to give more access, to the information 

relating their cases, to the Public. Along with that NSTEP application is designed for 

speedy and uninterruptable service of Process either through Online or Offline Modes 

and, the concerned parties can also access the information pertaining to the date of 

issuance of Process on the concerned party on the e-Court website. 

3) Earlier, few difficulties have been faced by the Judicial Officers in getting the Status 

of the Summons/Warrants issued and in some instances the Bench Proceedings were 

halted until the Process Server/Bailiff’s Report was filed, in order to proceed further with 

the cases. With the introduction of NSTEP Application, the Judicial Officers and Staff can 

easily access the information pertaining to date of issuance of Process, Date of Service of 

Process, Reasons for not serving the said Process etc., by one click i.e., by opening the 

particular case in the C.I.S.   

4) By using NSTEP application, the Process Servers/Bailiffs will directly Serve the 

Process on the concerned person and capture the digital signature and photograph of the 

recipient, so that in future the person on whom the said Process was served cannot deny 

the same in order to deviate the case and take advantage of such doubtful Service of 

Process.   

5) This NSTEP Application, guards the Process Servers/Bailiff’s as an Protective shield, 

even in the event of denial of Service of Summons/Warrants by the concerned parties, 

since the data regarding the Service of such Process which were served, will already be 

stored in the Server such as Signature, Photo and location of the person on whom the 

Summons/Warrants were served.   

6) By using this Application, Summons can be sent to any of the Court Complexes 

either within the State or Outside the State by clicking on the respective Court name of 

particular District in that State.  This will save the inordinate delay in sending the 

Summons to other District and States in transit.   
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Process Life Cycle: 

There are three stages in the process life cycle, they are: Process Generation (through CIS 

3.2), Process Allotment (by Nazir) and Process Service (through NSTEP Mobile 

Application). Let’s explore these one by one. 

Process/Summons Generation: 

The feature of Auto Generation of Process/Summons is a path breaking option available 

in NC CIS 3.2 and the Online Process Generation have four different components i.e., 

1. Process Generation (Draft Generation) 

2. Publish Process 

3. Process/Summons Print and Acknowledgement 

4. Process Status Monitoring. 

PROCESS GENERATION TEMPLATES IN CIS 3.2 (STEP BY STEP) 

Generating Process/Summons options are available under Case Proceedings - Process 

Generation Option in Show Menu. 

After a successful login into CIS 3.2, below screen will appear. 

Select the Civil-Criminal Process option from Show Menu Case Proceedings option. 

 
Screen 1 
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Screen 2 

 
Screen 3 
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Screen 4 

 

 
Screen 5 
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Select the case number for which, Process/Summons is to be generated, and fill all the 
required details. 

 
Screen 6 

After filling all the details click the Generate Draft option. 

 
Screen 7 



9 
 

 

 
Screen 8 

After Successful Draft generation, go to the Publish Process option from the Show Menu 

and click on the Publish option like shown in the below screen. 

 
Screen 9 
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Screen 10 

After Successfully Publishing the Process it will be pushed into NSTEP portal which is 

operated by Nazir Section. 

To print the Generated Process/Summons go to the Process Acknowledgement/Print 

option from Show Menu and click on the shown link to print the Process/Summons. 

 
Screen 11 
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Process Status Monitoring 

The status of the process can be monitored using the Process Status option. 

This option will be enabled once a Process, which is generated in CIS package, is 

consumed by the Nazarath Section in the NSTEP portal, and the section has updated the 

status of the Process in the portal. 

Select Process Status option from Show Menu it will show all the details of Process 

Status i.e., All, Pending, Served and Un-Served. 

We can also find the Signature, Photograph and Navigation Map uploaded by the 

Bailliff/Process Server while Serving the Process/Summons belonging to a particular case. 

 
Screen 12 

 
Screen 13 
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Upload Process: 

While generating the Process, in some cases, for some Process Types the draft will 

not be generated in PDF format, it will be generated in ODT format. In this scenario we 

have to download the ODT file and convert it into PDF and then upload the Process using 

Upload Process option from Show Menu. 

For example in case type EP for Process Type: ‘Order to attach salary of pubic 

officer’, the procedure is explained in the following screenshots to Upload Process. 

 
Screen 1 
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Screen 2 

 
Screen 3 
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Screen 4 

 
Screen 5 
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After downloading the ODT file of Process/Summon, convert the file to PDF format 

and upload the Process through the Upload Process option from Show Menu. 

 
Screen 6 

 
Screen 7 
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Screen 8 

After successfully uploading the process, we need to Publish the Process to push 
the Process/Summons in to the NSTEP Portal. 
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CHAPTER – II 
PROCESS CONSUMPTION AND ALLOCATION THROUGH 

NSTEP PORTAL 

  



18 
 

 

Process Allocation through NSTEP: 

Before using the NSTEP portal and app, and going through the procedure for 

consumption of a process, let’s take a look at hierarchical levels of users and the steps 

taken to to create User ID, Password Credentials in step-by-step manner as mentioned 

below: 

1. State Level User 

2. District Level User 

3. Process Admin (Nazir) User 

State Level Activity: 

 The High Court Administrator is authorized to take care of this activity.  The High 

Court for the State of Telangana has created the User IDs and Passwords for the District 

Level Admin Users (District Admin), and the District Level Admin Users will in turn create 

IDs for Process Administrators and Bailiffs within their respective Districts. 

User ID creation: To create a User ID, a unique structure is appended to the Username 

which is as follows: 

Two Character State Code + Two Character of District Code 

Example: 

For Karimnagar Unit tska is the user ID 

 In the above example “ts” is the State Code and “ka” is the Karimnagar District 

Code/Unit code. 

District Level Activity: 

 This activity is taken care of by the District Administrator. The District 

Administrator will create the Process Administrator (Nazir) through User creation form 

and will add Bailiffs through Bailiff Master Link. 
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User ID creation for Process Administrator (Nazir): 

User Names shall be prefixed with Establishment Code.  

(i.e. 2 Characters State Code + 2 Characters of District + 2 Character Establishment Code 

(Hexa Decimal))  

So that it remains unique throughout the Country. 

Example: 

TSKA01 -- Process Administrator (Nazir-1) 

TSKA02 -- Process Administrator (Nazir-2)  

 These Process Administrators (Nazir) are tagged to particular Establishments for 

which they are connected. 
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Bailiff Master Creation: 

 District Administrator will also create the Bailiff Master i.e. Bailiffs of the District. 

User ID creation for Bailiff: 

 Bailiff code or Bailiff User id will start with State Code and District Code (i.e. 2 

Characters State Code + 2 Characters of District followed by three digit number which is 

identical) so that it remains unique throughout the Country. 

Example: 

TSKA001 - Bailiff (1) 

TSKA002 - Bailiff (2) 

 OTP will be the Password, we need to inform this to the Bailiff (No SMS will be 

sent). 
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Process Establishment Allocation:  

Allocate the Establishments for Nazir to consume the Process 
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Area Master: Here we add the Areas in Area Master. 

 

Tag Bailiff/Process Server to Process Admin: 

 Here we allocate the Bailiff/Process Servers to respective Process Admins (Nazir). 
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Process Admin Login: 

 As of now District Admin Creates the Process Admin user and adds the 

Bailiff/Process Servers to Nazir. Now we have to login with Process Admin credential to 

allocate process to bailiffs.  

 

NSTEP DASH BOARD: 
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Consume Data: 

Under Process Management Menu Select the Consume data to consume the 

Process published by the concern courts. 

Select the Court Establishments and click on Pull button then all the selected 

establishments Process have consumed. 

Process Allocation: Under Process Management Menu Select the Process Allocation to 

allocate the Process to Bailiffs. 

Select the Bailiff Name from drop down list and Allocate a case details by tagging 

that particular case and click the Submit button at the end of the page. 
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Process De-allocation: Under Process Management Menu, Select the 

Process De-allocation Option to De-allocate the Processes which were already 

allocated to the Bailiffs concerned. 

 In case of any de-allocation required under any circumstances, the process which 

is already been allocated, the Nazir will select the Bailiff name from the drop down list 

and select the Bailiff to whom it was allocated earlier and tag the case and click submit 

button, then it’s completely de-allocated to the Bailiff to whom it was earlier allocated. 

Bailiff Process Transfer: 
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By using this Option, Process Admin (Nazir) can transfer the Process allocated to 

one Bailiff to another Bailiff by selecting the Bailiff name and cases which are required to 

be transferred and click submit button. 

Process Delivery:   

This Option is used to update the stage of Service of Process by the concerned 

Process Servers/Bailiffs. If the Bailiff has served such particular summons/warrants etc., 

then he will click on Served button and will choose the Served Reason from the drop down 

list and in case of no Non- Service of any summons/warrants, he will click on the Option 

Un-served with the reason for non-service and click submit button. 

Process Status:   
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This Option will enable us to know the status of the Process, i.e., whether it is 

served or not served.  

 By using View option, we can view the process in PDF format which can be 

downloaded.   

 

Consume Data Previous Year: 

 We will be able to consume the previous year data. 
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CHAPTER – III 
SERVICE OF ELECTRONIC PROCESSES THROUGH NSTEP 

MOBILE APPLICATION   
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Service of Electronic Process through NSTEP Application: 

 The Bailiffs/Process Servers will be provided with a smart phone and the Procedure 

to operate the NSTEP Application with the smart phones is as follows: 

1. Bailiff needs to select State from dropdown list and enter Registered Mobile number 

and OTP password already provided to them to login into the system. 

 

 

 

 

 

 

 

 

 

2. Once logged into the system, Main screen of the App will welcome the users. 

The Main screen will show following elements 

a) On the Top, App will display count of processes for which status needs to be 

uploaded on the server. 

b) ‘Scan QR Code’ button is used to Scan QR Code of the case and displays list of 

processes belonging to that case. 

c) Once QR Code is scanned, button ‘Show Previous’ will be enabled. After clicking, it 

will show all processes allocated to the Bailiff. 

d) List of processes to be served is displayed. 
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e) ‘Refresh Processes’ button is used to receive newly allocated process to the Bailiff.  

 

Process Service: 

1. After the Bailiff reaches the address of the party to whom process is to be served, he 

needs to tap on the process from the list which will display the process in PDF format. 

2. Hand over the physical copy of the process to the concerned party. 

3. Click on ‘Capture Photo’ to capture photo of the person to whom process is served and 

tap on  

4. Click on ‘Signature’ to capture the Signature of the person to whom process is served 

and tap on  
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5. Once signature is captured, App displays the map for capturing mobile device location. 

Bailiff needs to tap on ‘Save’ button to store Latitude and Longitude of the location. 
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6. “Reload/Refresh“ floating button is provided to refresh the map. 

 

 

 

 

 

 

 

 

 

 

 

7. After capturing Location details, Bailiff needs to mark the status of process as “Served” 

or “Not Served” with respective remarks or reason for serving or non serving. 
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8. Bailiff needs to tick on ‘Confirm and Upload’ button to upload status of process to the 

server. 

9. While uploading the status of processes to the server if any communication problem 

arises or device has network issues, then status gets uploaded locally on the mobile device 

of the Bailiff. 

10. Bailiff can upload status of processes using ‘UPLOAD’ menu available in Side Menu. 

Side Menu: 

 The Side Menu of App is used for various options like Upload, Delete and Logout. 
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Upload: 

1. This option displays list of all served processes. 

2. Bailiff can upload status of served processes to  

the server. 

3. Re-uploading of process status can also be done  

from this option. 

 

 

 

 

 

 

Delete: 

1. This option displays list of processes whose  

status is already uploaded by Bailiff to the server. 

2. Delete option is provided to the Bailiff to  

delete the processes from this list. 
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Logout: 

This option is used to logout from the App. 

 

 

 

 

 












